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Issue notice on the Respondents
to show cause as to- why the ‘Contempt
proceedings shall not be: initiated
' against the alleged contEmners.
| List on 22, 10,03 for orders.
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Mr.A.K.Chaudhuri, learned Addl‘

C G.S Ce. submitted that he is 1nstruct
to appear on behalf of the pespondents
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121.1.0;4 Present : The Hon'ble Sri Bharat Bhilsan, _

(Y T Judicial Member.

{2 R v NV The Hon'ble Sri K.V.prahladan -
- /@1 Rr 2 L Administrative Member.

ﬁ""’; oA, ' : Sri’ A.M.Singh, learned counsel for

the applicant and Mr A.K.Choudhury, learned

'\(&;\Ao\}-u\i’mm i (\“ulflL Addl.C.G.S.C. for the respondents present.
\J\d" My A WA c)v\/’""c) M/:a" e _ The,’ appllcant has filed a rejoinder
[QO)"\’ oW \,y)\,c/tﬂ’fo affidavit in the present C.p. The learned
Ksz-"i ) ' counsel for the respondents seeks four
WW ‘ , weeks time to file reply. Time allowed.
%)» _ - lilSt on 23.2.04 for filing repl
W L -+ and fupther order. Ig
' ' : L
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—_— A : Member(A) s Member (J) -
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R a%,l NNGAFN »\:m . 23.2. 2004 Present; The Hon'ble shri Shanker Raju
Judicial Member.
Q\Q "W\«*{’L (%/LOQM} 5 5 The Hon'ble Shri K.V.prahladan
Aul 62,\/}) C«/\GQ,M‘ W a. 3 Adnministrative Member.
wr oot o JLQ © List the case on 11.3.2004 along-
o\ml)\'\z 0 g_ @?" with Mopo4/2004o
0(’?)’@(0:6 OQ'(L- 2"'1_?9, . " Member(a) Member (J)
Semt— = @/Seﬁj‘i DU bb
!3 A Z Q—a 11.3.2004 List before the next Division

befh \H’W Bench alongwith M.P. 4/2004.

);@%’Z" ;«)% A 0

‘mb

Member (A)

7.4.2004 " List on 6.5.2004 before the Division
4 | 7%) Q/, 511 Bencha alongwith M.p.4/2004. -
i Sy o - )L / ’ . b { :‘
e @v@qﬂ ko MM 5o Member (A) =

1 \
1= | -
645 .2004 List on 12.5.2004 before the

Division Bench alongwith M.P.4/2004.
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12.5.2004 Present ¢ The Hon'ble Sri Mukesh

mb

Kumar Gupta, Member (J).

The Hon'ble Sri K.V..Prah-
ladan, Member (A).

Mr. T. Singh, learned counsel
stated that Sr. counsel Mr. A.M, Singﬁ<
who hasiéppeared in this casg;is mot
available today. As such, the case is
adjourned$ List before the next before
the next Division Bench. ‘

«d

Member (A) Member (J)

19.7.2004 presents The Hon'ble Shri K.V.Sachidan-

. bh.

21?7.04#

im

andan, Member (J).
The Hon'ble shri K.V.Prahladan
‘Member (a).

Mr .N.T.S8ingh, learned counsel for
the applicant, sumits that he would likxe
to get instruction on the subject whether
the orders of the Tribunal has been sub-
stantially complied with in view of the
reply to the re joinder filed by the res=
pondent No.3. Let it be done.

post the matter on 21.7.2004.

et R ,
Member (A) : Member (J)

present: Hon'ble Mr.K.V,3achidanandars
Judicial Member.,

Hon'ble Mr.X.V.Prahladan, Adninistra=
tive Meamber,

_ when the matter come up for
hearing the learned counsel for the
applicant submitted that since his
Sr.counsel in Delhi and he prays for
time to get instructions from his
clients, Four weeks time is allowed
to get instructions. List ¢n 2348404
for orders.

|

Mander(] Member{J)
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15.2.04

"direcfed‘thé Government to

Bk CePed2 of 2003
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e
~There is no representation. Case is
adjourned to before the next available

Division Bench.,

T N

Vice=Chairman

Present : The Hon'ble Mr Justice R X.Batta

Vice-Chairman
The Hon'ble Shri X.V.Prahladan,
Administrative Member.

Heard Mr counsel

"€.,Nath,learned

appearing on behalf of Mr A.M.fingh and Mr

A.K.Choudhuri, 1learned counsel for the
respondents.

The  Tribunal vide order dated
11.12.2002 passed in 0.A.65/20N02  had

implement the

decision taken in principle for upgrading.

the pay scale of Veterinary Field
R Assistanté serving in 2ssam Rifles to
%.4000-6000/- from. 1%.3200-4000/=. The
lGovernment of India vide order dated

"28.10,2003, which is on record at Page 22

has already upgraded the said pay scale of

Veterinary Field Assistants. Therefore, it

‘relief has

Eofand

pg -

is not necessary to continue with this

contempt proceeding = since substantial

already been given to the
applicants.
Tn 'viéw ‘of this the Contempt Petition

is disposed of with no order as to costs.

R _

Vice-Chairman
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CIVIL ORIGINAL CONTEMPT CASE NO. 4/ 2-OF 2003.

Shri Soraisam Manimacha Singh.

-  Versus -

Shri Kamal Pande and others.

Applicant.

Respondents

Sl Nomenclature Brief description of documents Page
No. of documents : ' From To-
(1. (2 @) ()
1. | Application Application filed by the Applicant 1-7
2. | Affidavit | Affidavit of the Applicant 8§-9
3. | ANNEXURE C/1 | Order dated 11/12/2002 of the
Hon'ble  Central  Administrative | /0 -2
Tribunal, Guwahati Bench passed in
, O.A. No.65 of 2002. ,
4. | ANNEXURE C/2 | Legal notice dated 09/91/2003. I2-18
5. | ANNEXURE C/3 Postal Receipt being No0.8537 and
8538 dated 10/01/2003 for sending| /&
legal notice. ' \
6. | ANNEXURE C/4 Order of the Hon'ble Tribunal dated ',,7t
' 05/05/2003.
7. Draft Charge. )8

For use in Tribunal’s office.

Date of ﬁlin}g :

Registration No. :

ﬁ [JARIN Q»g,a

Signature of the Applicant

-9 R0
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

GUWAHATI BENCH

Civil Original Contempt Case No. 0f 2003.

72
‘s“{t/{he. ot Affidavite
Gauhat High Court

jmphal Bench,

Manipuf

INTHE MATTER OF :
An appliéafion under Section 17 of - Central
Administmﬁve Tribunal Act read with the Contempt of
Court’s (C.A.T.) Rules, 1997 ;

- AND-

'I_N.LHE_MA.;TI_EB_Q_E 2
An application on behalf of the Petitioner praying for
initiation -of Contempt proceeding against the
Respondents for their willful disobedience and
&eliberate defiance of the order dated 11/12/2002
passed in O.A. No.65 of 2002 (at Annexure-C/1) ;

-AND- |

IN THE MATTER OF :

Order of the Hdn’blc Central Administrative Tribunal
dated 05/05/2003 passed in Misc. Petition No.53 of"
2003 (Ref.: - O.A. No.65 of 2002) ; |
| -AND-
IN THE MATTER OF :
A prayer for enforcement/implementation directioh of
the Hon’ble Central Administrative Tribunal dated
11/12/2002 passed in O.A. No.65 of 2002 (at
Annexure-C/1) and order dated 05/05/2003 péssed in

Misc. Application No.53 of 2003 (at Annexurc?C/Z)



(;r pass any appropriate order or direction which the
Hon’ble Tribunal deems fit and proper in the present
case ;

-AND-

IN THE MATTER OF :

Shri Soraisam Manimacha Singh, aged about 40 years,

S/o S. Ibobi Singh, by occupation a Veterinary Field

Assistant of Assam Rifles now posting at 23 .-Aséam

Rifles, a resident of Chingamakha Maisnam Leikai,

Imphal West District, Manipur.

| | Applﬁcant/Peﬁti&ner.
_ - Versus —

1. Shri Kamal Par;de, Secretary to Mlmstry of Home
Affairs, North Block, Lok Nayak Bhavan, New
Delhi.

2. Shi P.G. Mankad, Secretary to Ministry of

| Finance, North Block, Lok Nayak Bhavan, New
Delhi | |

3. Lt Gen. H.S. Kanwar, Director General of Assam

‘/7 ~ Rifles, Shillong,

A.

DETAILS OF APPLICATIONS :-

The humble petition of the Petifioner abovenamed,

Most Respectfully Sheweth :-

L. That, the present Petitioner is the Petitioner in O.A. No.65 of 2003

which was filed before the Hon’ble Central Administrative Tribunal,

Guwahati Bench, seeking praying for giving a direction to the Respondents to

o

Tommissioner of Affidavity
" @aghst. High Court

* Jmphal Bench, Maniput



upgrade the pay scale of Veterinary Field Assistant (Assam Rifles) to
Rs.4500-7000/- in paritS/ with Veterinary Compounder (BSF) or other Para.
Veterinarians served in the Central Government w.e.f.‘ 01/01/1996.

. .

2. That, the Hén’ble Central Admiﬁistrativc Tribunal, Guwah’atf Bench,
after perusal of the materials/documents on record and after hearing both the

- counsels of the Apa.rties was pleased to dispose of the said O.A. Nd.65 of 2002 .
vide ‘ordef dated 11/12/2002 with the folldwmg observation and directions :-

"‘We have heard Mr. A. M. S’z’ngh, learned counsel for the Applicdnt

| and also Mr. AK. Choudhury, learned Addl. C.G.S.C. for. the |

respondents at length. Considering the facts and circumstances we

;?
% are of the opinion that the matter requires no further adjudication
) from our end. The Government has taken a decision in principle and
§ . in view of the pendency of the Court proceeding the authority did not
. take any step for implementation of the matter. In view of the clear
f' 4 statement made by the respondents we dispose of this application with
" a direction on. the respondents to implement the undertaking as

expeditiously as possible, preferably within a period of three months |

from the date of receipt of this order.

The apj)liéaiion thus stands dz:sposed of There shalf,

- however, be no order as to.costs.”

A true copy of the said order of the Hon’ble .
Central Administrativc TriBﬁnal, Guwahati
.Bench dated 11/12/2002 passed in O.A. No.65
of 2002 is enclosed herewith and marked as
Annexure-C/l. v

e

Bemmissicher of Affidavitc
Geohat! High Court’
~ Jmphal bench, Munipu?
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3 That, the said order of the Hon’ble Central Administrative Tribunal, |

Guwahati Bench dated 11/12/2002 passed in O.A. No.65 of 2002 was duly
communicated in the form of legal notice dated  09/01/2003 to the
Respondents No.1 and 2 by registered post being No.8537 and 8538 dated

10/11./2()03. The said legal notice dated 09/01/2003 also clearly stated to

- implement the Hon’ble Tribunal’s order dated 11/12/2003 within a period of

I (one) month from the date of receipt of the said notice.

True copies of - () legal notice dated
09/61/2003, (i) Postal Receipt being No.8537
an.d 8538 dated 10/01/2003 for sending ulegal
notice dated 09/01/2003 to the Respondents are
enclosed herewith and marked as Annexures- |

C/2 and C/3 respectively.

4. That, it is also stated that the Respondents filed a Misc. Application .
on 29" April, 2003 before the Hon’ble Tribunal and registered the Misc.

Application as M.P.No.53 of 2003 with é prayer to extend fime further for 2

(two) months for ixnplementing the order of the Hon’ble Tribunal dated

11/12/2002 passed in O.A. No.65' of 2002 (at Annexure-C/1). The para No.3

prayer portion of the M.P. No.53 of 2003 of the Respondents reprbduced as

=

stonet of Affidavite

S

© @auh?
Banch

hereunder :-

“3.  That, the Respondent received a copy of the order dated
11/12/2002 in the first week of January, 2003 and immediately took of
the métz‘er Jor implementétion of the order with the A/[inistry of Homé

Affairs, Government of [ndia, New Delhi. The matter is being "

processed and will take further two months to implement the

0
A\
Hiah Court
) Manipy!



o BReaantty )

| 'upgradation of the pay scale of the Veterinary Field Assistant in the
- Assam Rifles. The Respondents further beg to state that all-endeavour
is made to implement to judgement at the earliestr.

It is therefore, prayed thét the Hon'ble Tribunal will be

pleased to grant further 2 (two) months time to the 'petitz'oners for

| implementing the order dated 11/12/2002 passed in O.A

No.65/2002.”

On perusal of the said MLP. No.53 of 2003, the Hon’ble Tribunal was

pleased to allow the said M.P. No.53 of 2003 vide order dated 05/05/2003

prescribed.
A true copy of the order of the Hon’ble

~ Tribunal. dated 05/05/2003 passed in M.P.

as Annexure-C/4.
5. That, after lapses of 1 (one) month the Respondent deliberately‘ and

willfully notvimplementi.ng the order of the Hon’ble Central Administrative

Tribunal dated 11/12/2003 passed in O.A. No.65 of 2003. It is also submitted

willful, non-compliance of direction of the Hon’ble Tribunal also amourits to
committing contempt and the Respondents are liable to be punished under the
Section of Central Administrative Tribunal Act read with Contempt of Courts

(C.A.T.) Rules, 1992.

6. That, the Hon’ble Supreme Court of India held in catena of cases
where serious views were taken up when its orders are violated. The Hon’ble
Supreme Court of India has also occasioned when the Contemners were

punished with both fine and imprisonment.

5%

with the following directions to complete the exercise within the time

No.53 of 2003 is enclosed herewith and marked

/]
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7. That, if the Contemners/Respondents are not pum'shed' severally in

accordance with the relevant provision of law, the officers and

.admix_tisirators of the country who are already flouting the Hon’ble

Tribunal’s order will be encouraged to disregard and disrespect to the

order of the Hon’ble Tribunal, which is the only ray of hope to the

poor citizen in the present stage of life.

8. That, the present Petitioner has been filed bonafidely and in the

interest of justice to safeguard and maintain the dignity and pdwer of the
Hon'ble Tribunal and to guarantee belief and hbpe amongst the people. The
Petitioner has no other remedy which is speedy, adequate and efficacious.

The prayer for herein when gfantcd will be complete and adequate.

9. That, in the manner stated above, the Respondents had willfully and ‘

intentionally disobeyed the Hon’ble Tribunal’s order and as such the .

Respondents/Contemners are liable to be punished in accordance with law.

-

RELIEFS SOUGHT FOR/P R A Y E R

In the above premises mentioned, it is most respectfully prayed that

Your Lordshiﬁs may most graciously be pleased to —

) take suo-moto cognizance of the offence of the
Respondents/Contemners under the Contempt of Courts
(C.A.T.) Rules, 1992 ;

(i) issue process of the Hon’ble Tribunal compelling the.

-Respondents to appear in pérson before the Hon’ble Tribunal

to answer the charges ;
(i) award appropriate punishment to the Respondents after
hearing of the case and to compel them to comply with the

Hon’ble Tribunal’s order at once ;

%

csioner of Affidavite
Gauh?' High Court

fmp

hat Banch, Manipd!

A\
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(iv) issue any other order(s)/direction(s) that this Hon’ble Tribunal
deems fit and just in the interest of justice ; '
-AND-

award the cost of this petition.

Signature of the Applicant.
Dated/Imphal, ' '

The ‘%I« August, 2003.. g i nelie Q?I
s T

Advocate.

VERIFICATION

L Soraisam.Manimacha Singh, aged about 40 years, S/o S. Ibobi
Singh, resident of Chingamakha Maisnam Leikai, P.O. & P.S. Singjamei,
District, Imphal West, Manipur at present employed as Veterinary Field-

Assistant presently posted in 23 Assam Rifles do hereby verify that the

- contents of paragraph Nos.1to 5 are true to personal knowledge and contents -

of Para Nos.6 to 9 are belicve to be true on the legal advice excepting those
legal points and those legal points are based on the information of my counsel

which I also verify believe to be true.

Signature of the Verifier.

Dated/Imph | Q
ate &: al | g /%MMCM .

The 2 August, 2003.

Advocate.
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 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

CIVIL ORIGINAL CONTEMPT CASE NO. OF 2003.

Shri §. Manimacha Singh.

Applicant.

- Versus -
~ Shri Kamal Pande and others.
, Respondents.
_AFFIDAVIT

], Soraisam Manimacha Singh, aged about 40 years, S/o S., Ibobi
Singh, resident of Chingamakha Maisnam Leikai, P.O. & P.S. Singjamei,
Imphal West District, Manipur at present emcloyed as Veterinary Field
Assistant, presently posted in 23 Assam Rifles , do hereby solemnly affirm |

and state as follows :-

1.  That I am the Applicant in the accompanying applica'tion.« I have
gone through the contents of the present apphcatlon and as such 1 am well
conversant with the facts and cn'cumstances of the case. I am prcsentmg this
affidavit in support of the statements made in the said appl'icationf These are

true to my knowledge.

2. That, the statements made in the foregomg paragraph Nos.1 to 5 are
| w1th1$n my personal knowledge and contents of Para Nos.6 to 9 are believe
to be true on the legal advice are based on the information received by me |

from my counsel which I believe the same to be true.

A |
. /r‘\ﬁ‘lﬁ
_’-:‘m;ni-mﬁzot rffidavies

wz Hish Cov

'Jm"h'm.,TLeﬂCf‘- e e
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3.  That, the documents at Annexure-C/1 to C/4 are the true and correct - |

copies of their originals.

Dated/Imphal, -
The &8 ’&«M 2003.
Drawn up by :-

AQ@uMSn 971

Advocate.

g Mo pncls Q7£ ,
(S. Manimacha Siﬁgh )

DEPONENT.

Solemnly afﬁ;rmed before me this...ﬁ..ﬁi«%
ﬂ‘u-ﬁ”%'rdav of .?‘Ssz?at/!’@
The declarant 15 sdentified by A”P\"“’*.

= Code)
e ‘o0 00 crssnalan *se gop -

person e

Peeeo fo b read  ver -
th‘- IREE
declarant seeu

them,

1 xplained
die rant n Lo che
-4 perfecey 10 understand
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CENTRAL ADMINISTRATIVE TRTBUNAL, GUWAHATI BENCH.
Ooriginal Application No. 65 of 2002.

Date of Order : This the 1llth Day of December,2002.

' The Hon'ble Mr Justice D.N.Chowdhury. Vice-Chairman.
' The Hon'ble Mr K.K.Sharma, Administrative Member.
| shri Soraisam Manimacha Singh,

|
| Veterinary Field Assistant of
| Assam Rifles now posted at

T . A.R.Thoubal, a resident of Chingamakha Maisnam

Leikai, Imphal West District, Manipur ...Applicant

By Advocate Sri S.M.Singh.

- Versus -

1. Union of India,
through the Secretary to the : :
Government of India, 2
Ministry of Home Affairs,

lew Delhi.

J,he Ministry of Finance,
‘through its Secretary.

Qicp‘/Govt. of India, New Delhi.

3. The Director General,
Directorate of Assam Rifles,

Shillong-793001.

.4, The Deputy Inspector General,
o MP Range, Assam Rifles,

1 Imphals

5. The Commandant,
7th. Assam Rifles,

Thoubal. . . .Respondents

By Sri_ A.K.Choudhury, addl.Cc.G.S.C.

ORDER

CHOWDHURY J.(V.C)

The issue relates to upgradation of pay scale of

R
serving in Assam Rifles to

Veterinary® Field Assistant

[ \v),,fw/; M.4000-6000/— in parity with those other counter parts.

_ /:}$7~
Commissfoner of Affidavite
3 G_quha- High Court.
Imphal Bench, Manipu?




s 2. Mr A.M.Singh, 1learned counsel appearing for the

applicant stated that the applicant was agitating the

matter in different forums and failing to get any remedy he

oo e gty e

moved the Imphal Bench of Gauhati High Court in Writ
Petition(Civil) No. 798 of 1999. Finally by order dated
31.12.2002Ithe Writ Petition was disposed of directing the
applicant to move the appropriate forum to seek his remedy.
Hence £his application before the Tribunal for redressal of
his grievances. Mr Singh also pointed out to the reply
q . submitted by the respondents in which it waé indiqated that
the authority took a decision advising the Assam Rifles to
process the proposal of cadre restructuring of the‘post of
v Veterinary Field Assistants in the manner indicated by the

Ministry of Home Affairs in 1its communication dated

17.12.99. The relevant text of the said communication is

roduced below :

(i) DD(Pers) BSF. has intimated that a
proposal for cadre restructuring of
Veterinary staff is being processed by
them. ITBP 1s also processing the
proposal on the same lines. Assam
Rifles was advised by Dir.(Pers), MHA,
; to process the proposal for cadre
- restructuring of the post of VFA.

} ! (ii) To maintain uniformity in
educational qualification and pay
scales as recommended by the Fifth Pay
Commission, Assam Rifles was advised to
process Lthe proposal in consultation
with the BSF and ITBP, so that a
similar proposal on uniform lines is
formulated.

:

I

i

t

i

I

|
i

(iii) As the posts of Veterinary stff
in BSF and ITBP are combatised while in

; ' - Assam Rifles VFAs are civilians, to

| : maintain the uniformity in the rank
structure, Assam Rifles were advised to
propose the combatisation of these.
posts as well.

:f""“""" .
t

oy dZ

Wssso‘f‘er of Affidavits
" Gauhs High Court
impha! gench, Manipu?

o
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{iv) Since the matter 1is already
subjudice, any decision for upgradation
of pay scales in Assam Rifles can be
taken after finalisation of the Court
case."

Mr A.M.Singh, learned counsel for the applicant has also
drawn our attention to the communication sent by the

Ministry of Home Affairs dated 31.3.1998 indicating its mind

implementation of upgradation of the pay scale of
‘.inary Field Assistants in the Assam Rifles. The said
- communication clearly indicated the decision of the

i ,Q
Y /4 . P
q“’dgzthorlty for revising the pay scale.

A

-

3. We have heard Mr A.M.Singh, learned counsel for the

applicant and also Mr. A.K.Choudhury, learned Addl.C.G.S.C.
for the respondents at 1length. Considering the facts and
circumstances we are of the opinion that the matter requires

no further adjudication from our end. The Government has

taken a decision in principle and in view of the pendency of

. - T ——
the Court proceeding the authority d4id not take any step for

implementation of the matter. In view of the clear statement

S
made by the respondents we dispose of this application with

a direction‘on the respondents to implement the undertaking
as expeditiously as possible, preferabiy within a period of
three months from the date of receipt of this order.

¥ L ' - |
R The application thus stands disposed of. There shall,
} 3

PR VAN

&&ﬂ%tﬁﬁﬁﬁa '

e " L vﬁﬁowi;z?, be no order as to costs.
: i :

‘ | Sd/VICE CHAIRMAWN
~ Sd/ MEMBER (adm)

- /174;$,¥5}7
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@emm‘ sionet of Affidav

: High Court

' uhea ;
Beu Manipy?

tmpha! genchy;




\ s Erom .
| Shri A. Mohendro Singh, A'dvof:cate
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CloT. Na’lndakumar singh

Sr. Advocate

Ex-Adviioccfe General, Manipur
Keisho‘mfhong Top Leirak
IMPHAL - 795001
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To
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QSubject S

éRef. -

. Union of India,
~ through the Secretary to the

Government of India,
Ministry of Home Affairs,
New Delhi.

. The Ministry of Finance,

through its Secretary,
Govt. of India, New Delhi.

The Director General,
Directorate of Assam Rifles,
Shiliong - 793001.

The Deputy Inspector General,
MP Range, Assam Rifles,
Imphal. ‘

The Commandant,
7" Assam Riiles,
Thoubal.

~ M

AR xR~ C /g

Fel. Fax 0385-223021

Legal Notice for fajthful compliance with the
order of the Hon’hle Central Administrative

Tribunal dated 11/12/2002 passed in O.A. No.65

of 2002..

‘0.A. No.65 of 2002

Shri S. Manimacha Singh
Vs.-
The Union of India and others.

) '/}!/' /7‘ /
Commissioner of Affidavite
Gaoha' High Court

Imphal Bench, Meanipur
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Under the instruction from and on behalf of mv client Shri S.
Mammacha Singh, Veterinary Field Assistant | hereby give you this notice for
falthful compliance with the order of the Hon'ble Central Administrative
Tnbunal

A 1‘ That my client had filed a writ petition before the Hon’ble Gauhati High
C}ourt under Article 226 of the Constitution of India with a prayer to direct for a

: dlrectxon the authorities concerned to upgrade the pay scale of V.F.A.
: (Assam Rifles) to Rs.4000 - 6000/ p.m. which is enjoyed by the other
counterparts The said wiit petition was registered as Writ Petition (C) No.798
' of 1999 of Imphal Bench and the Hon'ble Court was pleased to dispose the

matter wde order dated 31/12/2001 with the following directions.

“Resultantly, the matter relating to recruitment and other service

conditions of the petitioner who is hoiding a non-combatant post

i.e. civilian post has to be decided by the ‘Central Administrative

Tribunal. If the petitioner is aggrieved by any order that may be

| passed by>the Central Administrative Tribunal, the High Court

o may exferciso the power of judicial review against such an order

‘ passed by the Central Adminiétrative Tribunal in appropriate

‘ case. But the petitioner hés to approach the Central
Administrative Tribunal first.

For the aferesaid reasons, petition is closed and the petitioner is

directed to approach the Central Administrative Tribunal." (Copy
enclosed) |

2.; That as directed by the Hon'ble Gauhati High Court vide .its judgment
and order dated 31/1 212001, my client approached the Central Administrative
Tnbunal by filing an application being O.A. No.65 of 2002 reiterating the
grounds and allegatlons taken before the Hon'ble Gauhati High Court.

'3.; That the said O.A. No.65 of 2002 was fmally heard at length and
dlsposed of vide order dated 11/12/2002 with the following observations.
\



\_ ~

_ . | ‘We have heard Mr. AM. Singh, learned counsel for the

/ i , « applicant and also Mr. AK. Choudhury, learned Add!l. C.G.S.C.
1 for the respondents at length. Considering the facts and
circumstances we are of the opinion that the"matter requires no

further adjudication from our end. The Government has taken a
decision in principle and in view of the pendency of the Cournt
proceedmg in authorlty did not take any step for |mplementat|on
of the matter. In view of the clear statement made by the
respondents we dispose of thxs application with a dlrectlon on
the respondents to implement the undertaking as expeditiously

as possible, preferably within a period of three months from the
date of receipt of this order.

* The application thus stands dlsposed of. There shall, however

| be no order as to costs.” (Copy enclosed)

4, That in view of the above, it is clear beyond reasonable doubt that the
pay scale of my client shall be up graded from Rs.4000-6000/- p.m. w.e.f.
01/01/1$96 within a period of 1 (one) month from the receipt of this notice.

In view of the above, | hereby give you this ‘notice forA
compliance of the above order of the Hoh’ble Central

Administrative Tribunal dated 11/12/2002 passed in O.A, No.65

of 2002 for upgrading the pay scale of my client from Rs.4000-

eu00/- p.m. within a period,bf 1 (one) month, in the event of

failuré to do so, | have further instructions from.my c‘lieht to

initiate the Contempt proceedings against you.

VYQ“urs faithfully,

Enclosute : As staled above. ( ﬁ ﬁ {F/S}
Sl S

Shri A Mohendro
Singh )
Advocate.

D Vi
;;ﬁ .
ssioner of Aftidavite

"@auhat. High Court

imphal gench, Manipuf
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CENTRAL ADMINISTRATIVE WRIBUNAL
GUWAHATI BENCH
GUWAHATI,

1

Misc. Peitition No.53 in OA No.65/02

Date of Order: This the day of 5th May,2003.

The Hon'ble Mr. Justice D.N.Chowdhury,Vice-Chairman.

The Hon'ble Mr.S.Biswas,Administrative Member.

The Union of India & Ors. ' APPL ICANT

By Advocate Shri AK. Choudhury Addl. C.G.S.C.

Shrl Soralsam Manlmacha Slngh '
ceesesse RESPONDENT

O R DE R

~ Heard Mr. A.K.Chaudhuri, Learned Addl.C.G.S.Cs
appearing on behalf of the Union of India.,

II ConSLderlng the facts and circumstances of the
case, the appllcatlon is allowed and the responéents
are allowed to complete the exercise and implement the

“.judgemeﬂt and order dated 11.12.2002 passed in 0.A.
65/2002 within two months from the date of receipt of

the order.

The application is allowed. The respondents areA

directed to cbmplete the exercise within the time

prescribed,
Sd/- | - osa/-

Member. ' . Vice~Chairman,

-

) .yéﬂ ’
ormincioner of Affidovit
© @e~ghati Hizh Couit
Daphs” wench, f.oulaer
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DRAFT CHARGE

The Respondents willfully, deliberately are not taking any steps to
comply with the order of the Hon'ble Central Administrative Tribunal,
Guwahati Bench, dated 11/12/2002 passed in O.A. No.65 of 2002 (at
Annexure-C/1)

The non-compliance of order of the Hon'ble Central Administrative
Tribunal dated 11/12/2002 (at Annexure-C/1) amounts to commit
contempt of Court. 4

The uridertaken by the Respondents in Misc. Petition No.53 of 2003
(Ref. - O.A. No.65 of 2002) to complete the exercise of upgradation of
pay scale of Veterinary Field Assistant, Assam Rifles within a period of 2
(two) months.

Signature of the Deponent.

g ///aw‘mﬁ.d»a, Qﬂ% '

D \//“-/*.
g
/-/‘> %//‘ ‘ .
prriocioner of Affidovito
% & UL S
" arghati High Court
rphal Bench, Micwizre
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

CONTEMPT PETITION No 42/2003

In O.A No 65 of 2002

In the matter of :

Shri Soraisam Manimacha Singh

........... Petitioner
-Ve_rsus-
UOIand others e Respondents

In the matter of

Reply to Rejoinder on behalf of the Respondent No 3.

1. That with reference to the statement made in paragraphs 1 and 2 of

the rejoinder, the deponent beg to offer no comments these béing factual

2. That with reference to the statement made in paragraph 3 of the

rejoinder, the deponent beg to state that in compliance,with the order

passed by the Honb'le Tribunal in OA No 65/2002 Ministry of Home

Affairs has sanctloned revised pay scale of Rs. 4000- 6000 with 1mmed1ate

effect (i.e wef 28 Oct 2003). Accordiﬁgly unit of the applicant has been

intimated that the revised pay scale of Rs. 4000- 6000 be implemented wef
28 Oct 2003.

That with regard to revised pay scale of Teachipg Staff of Assam

Rifles it is submitted that it is a separate issue and the same cannot be

raised in the instant a case. Notwithstanding the same it is humbly

submitted that the teachers have a different pay scale and their recruitment

rules are different and the petitioner cannot claim the same.

L

@owe - Lo W

R

i
.

j/g :
Addl. Central Govt. Standing Counsel / // 9

s 1
ahatl

C. A
Guw
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3. That with reference to the statement made in paragraphs 4,5 and 6
of the rejoinder, the deponent beg to submit fhat since pay séale of the
applicant is already upgraded from Rs. 3200-4900 to Rs. 4000-6000 under
the ACP scheme wef Aug 99, the granting of upgraded pay scale of Rs.

4000-6000 wef 28 Oct 2003 is a monetary loss to the applicant.

DEPONENT

VERIFICATION

I, Major TS Bhandari, aged 37 years s/o Mr MS Bhandari, working
as SO2 (Legal) in the office of the Directorate General As‘sam’Riﬂes do
hereby verify and declare that the statements made in this reply statement
are true to my knoWledge, information and belief and I have not

suppressed any material fact.

AND 1, sign this verification on this 4 ~~ day of Mar 2004.

Bl ]
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

CONTEMPT PETITION No 42/2003

In O.A No 65 of 2002

In the matter of :

Shri Soraisam Manimacha Singh

........... Petitioner

-Versus-

1.

Sri Kamal Pande,
Secretary Home,
Ministry of Home Affairs
Government of India
New Delhi

Shri PG Mankad, ‘
Secretary to Ministry of Finance
North Block,

Lok Nayak Vhawan

New Delhi — 110001

- Lt Genéral HS Kanwar

Director General Assam Rifles
Shillong ‘

........... Alleged Contemnors

Add). Centrat Govt. Stending Cears2l

G, A. Tt

Guwahati



I, Lt General HS Kanwar, AVSM, VSM, aged 59 years, Director
General Assam Rifles, Shillong, Meghalaya do hereby solemnly affirm

and state as under:-

L. That T have read the contempt petition filed by the applicant above
named and understand the contents thereof. I hereby deny the contentions

made therein, unless the same are expressly admitted thereon. dgzereby

2. That the respondents have the highest regard for the Hon'ble
Tribunal and always complied with the directions of the Hon'ble Tribunal

sincerely and faithfully.

3. That the respondent, Assam Rifles on receipt of the judgement by
this Hon'ble Tribunal, immediately intimated the administrative ministry
about the same and took all necessary steps for early compliance of order

of this Hon'ble Tribunal

4. It is respectfully submitted that the respondents has implemented

the judgement and order passed by Hon'ble CAT in OA No 65/2002 and

granted revised pay scale of Rs. 4000-6000/- to petitioner vide Govt of

-_—

India, Ministry of Home Affairs Order No I1.27014/16/99-PF.IV dated 28

—

Oct 2003.

A true copy of the MHA letter dated 28 Oct 2003 is annexed as

Annexure — L.

| 5 .‘ That it is most respectfully submitted that the delay caused in

cgmplying with the order of this Hon'ble Tribunal was not due to any

'/,.;'i‘égligence on the part of the respondents but due to the mandatory

administrative procedures involved



AT
It is therefore, humbly prayed that your Lordships may graciously
be pleased to consider the above facts and to discharge the
contemnors/respondents from the notice of contempt.

ALt

a DEPONENT
L. Gen,
Director Generel #esen: Rifics

fretn=783 014 (RWTWW)
SHILLONG-783 011 (MEGRALAYA/

AFFIDAVIT

I, Lt General HS Kanwar, AVSM, VSM, aged 59 years s/o Late
Shri Babu Ram Thakur, working as Director General Assam Rifles,
Shillong — 793011 do hereby solemnly affirm and declare that being one
of the Respondent herein having been served a copy of the. present
Contempt Petition and having gone through the same, am well conversant
.with the facts and circumstances as reﬂec;ted from the records of the case.
That as such I swear the present affidavit, as I fully understand the case.
Saves and except what is specifically admitted herein all other averments
and contentions may be deemed to have been denied.

That the statements made in this affidavit are true to my
knowledge being matters of records and true to my information derived
there from which I believe to be true and the rest are my humble

submissions before this Hon'ble Tribunal.

AND 1, sign this Affidavit on this 5™ day of
Neeom ber 2003,

AT ——

DEPONENT
ﬁ. L L ]

L. Gen.
Director Genaref Masem: Rifics

forertn-793 011 W)
SHE_LONG-783 a7+ (MEGHAD B,
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. No.IL27014/16/99-PF.1V
. Govertiment of India/Bharat Sarkar
Ministry of Home Affairs/Grih Mantralaya

deddek

| New Delhi, the 28" the October, 2003
TO; ’ . s 8 .
The Ditector General
Assam Rifles

Shillong - 793011

Subject: 0.A.Nv.65/2002 filed by Sh’fi s.Mati Macha Singh in CAT
Guwahati Benich for upgraded pay scale of Rs.4000-6000/-.

Sit,

1 am ditected to refer to your letter No.1.11018/162/2003-Legal dated
29.9.2003 ori the stbject cited above and to convey the sanction of the competent
authotity to grant that revised pay scale of Rs.4000-6000/- in place of Rs.3200-
4900/- to Shri Mani Macha Singh, Veterinary Field Assistant, of Assam Rifles, ‘
with immediate effect in compliance of the order given by the Hon’ble Guwahati
Bench of Central Administrative Tribunal in 0.A No.65/2002.

9. ‘This issues with the approval of Ministry of Finance vide (heir

U.0.No.12/52/99-IC dated 17.10.2003 and Integrated Fihance Division of MHA

vide their Dy‘NO‘ F.2082/Fin.V/03 dated 27.10.2003.

Youts faithfully,
e
(P Deb)
i Section Officer
Copy to i ,
I,  PAO, MHA, New Dethi.
2. PAO, Assam Rifles, Laitumukhra, Shillong.
3. FA!AR, Shillong. | "y
4, Ministry of Finance, Department of Expenditure Icy. o o) e
5. DG:ACR, IP Estate New Delhi. %€
6. Fin.V(MHA) ‘
7. Pers.ll Section, MHA., . - - : WA O.@ﬁﬂ@
. - LOAR,NewDelhi.® ) pod
9,  GuardFile. -~ '
Copy for information to :-
[, PPStoJS(P). |
(P Deb)




Signature of the Applicant.
For use in Tribunal's Office.
- Date of filing :

Registration No.

- .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
_ CIViL ORIGINAL CONTEMPT CASE NO.42 OF 2003
Ref. :- 0.A. No.65 of 2002 |
| Shri Soraisam Manirhacha Singh,
- APPLICANT/PETITIONER.
- Versus-
1. .Shri Kamal Pande and others. ’ _
' ---RESPONDENTS.
INDEX
- 1 8L Nomenclature Brief descﬂpﬁon of documents Page
No. | of documents. : From _To
(1) ). ©) “@
4t Rejoinder Rejomder filed by the Apphcant - 1-6
5 | Verification | Verification of the Applicant | 7
3. ANNEXURE- | Statement of pay of the Applicant 8
' i C/5 issued by the Major Offg. Second-in-
‘ - Command For Commandant.
4 | ANNEXURE- | Letter dated 08/06/2001 of the Desk 9
c/6 - Officer to the Director General,
- - | Assam Rifles, Shillong-7980011.
5 | ANNEXURE- | Letter dated 03/08/2001 of the Desk 10
- Q7 Officer to the Director. General, | -
: - | Assam Rifles, Shillong-7980011.
6. | ANNEXURE- | Circular dated 06/1 1/2001 issued by 1"
| C/8 ‘|the Assistant Director(A) for
: Dir(Adm). .
Nowinacirs Q W
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* IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIVIL ORIGINAL CONTEMPT CASE NO.42 OF 2003
Ref. :- 0.A. No.65 of 2002

iN THE MATTER OF -

_ Rejoinder in Courﬁer-,AfﬁdaStit of the
Respondent No.3 ;
-AND-
Shri Soraisam Manimacha Singh. aged about
40 years, S/O S. Ibobi Singh, by occupation a

Veterinary Field Assistant of Assam Rifles now

(8

. [’/'7( Advecate

" posting at 23 Assam Rifles, a resident of

Chingamakha Maisnam Leikai, P.O. & P.S. °
Singjamei District lmphél West, Manipur. .
- — APPLICANT/PETITIONER,
- Versus- |
" 1. Shri Kamal Pande, Sacretary to Ministry .of
Home Affairs, North Block, Lok Nayak
Bhavan, New Delhi. -
2. Shri F".G.'Nankad. Secretary to Ministry of
Finance, North Block, Lok Nayak Bhavan,
New Delhi. -



3. Lt Gen. H.S. Kanwar, Direstor General of

Assam Rifles, Shillong.
m RESPONDENTS.

I, Soraisam Manimacha Singh, aged about 40 years S/O S. -ibo_bl?f

Singh resident of Chingamakha Maisnam Leikai by occupation Veterinary

‘Field Assistant at Assam Rifles at present posting at 23 Assam Rifles, do

hereby solemnly affirm as follows :-

1. That, | am the Applicant of the present Cont_empt Petition No.42 of

12003 pending before the Hon'ble Central Administrative Trlbuna),
Guwahati Bench and | have .carefully gone through the contents of the -
| ‘Counter Affi dawt of the Respondent No.3 to the above referred Contempt

| Petmon and fully understood the contents thereof.

2. . That, with regard to Para No. 1, | have no comment.

3. That, with regard to Para No.2 of the Counter Affidavit, the

‘ Applicanf deny the statement of the Respondent No.3 ih this regard, | beg “
to submit that in the O.A. No.66 of 2002, the Respondents submitted its
.reply‘.smm by o;ie Major s. Georgg Joint Assistant Director on behalf 6f
all the Respondents relevant portion of reply Affidavit is reproduced

hereunder for easy reference “That, with referred to averments made in

Para 1, of the O.A, the deponent herein begs to submit ‘that a case .

was taken up with MHA for Implementation of revised scale of pay -

Rs.4000-100-6000 w.e.f. 01-01-1996 in respect 6f VFAs of Assam

¥



Rifles vide the Directorate Jetter No.il.14015/5" CPC/98/A-ll dated 31
Mar 1998. MHA has intimated vide their letter No.27012/12/98-
PEWPE.V dated 17 Dec 1999 intimated that the matter being sub-

: juice, anjr.decisiOn for‘up-gradétioh of pay scales of VFAs jn AR can

-.be taken after finalisation of the court case.

A true copy. of DGAR letter dated 31 Mar 1998 Is
 attached as Annexure-I. |
A true bopy of MHA letter dated 17 Dec 1999 Is attached

as Annexure-ll." B

The Hon’ble Court on perusal of the said Counter-Affidavit the
Original Application was disposed of with the following directions and

observations “We have heard Mr. A.M. Sinyh, learnad counsel for the

applicant and also Mr. A.K. Choud_hmy, learned Addl. C.G.S.C. for the

respéndents at length. Conslidering the facts and circumstarnces we |
are of the opinion that the matter requires no further adjudication
from our end. The Government has taken a decision in principle and
in view of the pendency of the Court ptbceedh:g the authority did n_dt
take any step. for implementation of the matter. in view of 1he- clear
statement made by the rlespondents' we dispose of this appiication

with a direction on the respondenté to implement the undertaking as

| éxpeditiously as possible, preferably within a perfod of three months "

from the date of receipt of this order.

The application thus stands disposed of. There shall, however, . .

be no order as to costs.”
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| also beg to submit that this Central Civil Services(Revised Pay)

Rules, 1997 came into force from 1™ day of January, 1996 and the

Applicant has been praying to implement the Central Civil Services

* (Revised Pay) Rules, 1997 from the scale of Rs.3200-4900/- to Rs.4000-

6000/- w.e.f, 01-01-1996, but the reason best known to the Respondents
the Central Civil Service (Revised Pay) Rules, 1997 was Implemented
only from 28" October, 2003 (at Annexure-l to the Counter-Affidavif) in

compliance of the order of the Central Administrative Tribunal dated .

- 05/05/2003 passed in O.A. No.65 of 2002..

| also beg to submit that the Applicant has been enjoying the scale
of Rs.3200-4900/- and upgraded his pay to.Rs.4100-6000/- after enjoying

Assured Career Progressive Scheme w.ef. Adgust., 1998. As such, at

| present the Applicani is enjoying basic‘pay of Rs.4,500/-.

Itis also pertinent to mention that the in case of junior teachers and

~ senior teachers of Assam Rifles, the Respondent No.2 i.e. Ministry of

Finance conveyed its approval for up gradation of pay scale from 4000-

6000/- to 4500-7000/- and 5000-8000/- to Rs.5500-8000/- vide letter

* No.70/5/2001-C datéd 31/05/2001 and. Integrated Finance Division of the )

Ministry vide letter No.811/Finl/2001 dated 08/06/2001 and same has

been communicated to the Office of Director General, Assam Rifles,

* Shillong/11 by the Ministry of Home Affairs, Government of India vide

letter being No.11.2701 3/35/99-PF-IV dated 8™ June, 2001. And ‘Ministry -of
Finance also accorded approvali for the up gradation of pay scale Of Hindi

teachers (Graduates) and Hindi teachers (under-graduafes) to Rs.5000-



8000/~ to Rs.5500-9000/- and Rs.4000-6000/- to Rs.4500-7000/- vide -

letter even no. Dated 02/08/2001 and 27/07/20601 and same has been
communicated by the Min‘iétry of Home Affairs, Government of India vide

its letter even no. dated 3 August.2001 L

' In pursuance of the said latter of the Ministry of Home Affairs dated
08/06/2001 and 03/08/2001, the Director General of Assam Rifles revised
the pay of Teaching staffs vide Circular No.A/VIiI-PS/T/86/Vol-111/2001/638

dated 06" November, 2001.

In the hght of my above submlsslon Icategoncally deny that the

| Respondems have the highest regard of the Hon'ble Tribunal and always

complied with the directions of the Hon'ble Tribunal, sinceﬁely and

 faithfully.

True copies of statement of pay, letters dated

© 08/06/2001, 03/08/2001 and circular dated

" 06/11/2001 are enclosed herewith and marked -

as Annexures-C/5, C/6, C/7 and Ci8 -

respectively.

4. That, with regard to Para Nos. 3 and 4 of the Counter Affidavit; |
beg to submit that the up gradation of pay scale of Petitioner to Rs.4000-
6000/~ with effect from 28" October, 2004 cannot be termed as

compliance of the order of the Hon’ble Central Admmtstratwe Tnbunal

~ passed in O.A. No.85 of 2002, in fact, in disguise of up gradation of pay,



S

the pay of the Petitioner has been’ feduce"d to Rs.4000/-, whereas at
, : Ty

~present the Petitioner is enjoying the basic pay of Rs.4500/-

5. Thét, with regard to para No.5 of the Counter Affidavit, | deny the -

assertions of the R_espondenf No.3. | also beg to submit that Respondents .

- are still biased malafide and capricious to the Petitioner in implementation

- of Central Civil Service (Revised Pay) .Rules, 1997.

6. That, | beg to submit that only when the Respondents allow the

'_ present Applicant to enjoy his pay scale ‘of Rs.4000-6000/- with effect from

01/01/1986 as done in case of other Teaching Staffs and other caﬁegones'

as per Centra! CMI Services (Revised Pay) Rules, 1997.

_Dated/lmphal, . Signature Z\f;h&[)eponem:

The Zo4 January, 2004.

Q Mawiw-2 gw

o /C}SAM 9

- Advocate,
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 VERIFICATION

I; Soraisam Manimacha Singh, aged about 40 years $/0 S. Ibobi
Singh, resident of Chingamakha Maisnam Leikai, PO &PS. _Sihg}améi, |

- District Imphal .West, Manipur at present employed as Veterinary Field
 Assistant presently posted in 23 Assam Rifles, do hereby verify that the ]

contents of the above Para Nos.1 to 6 of the Rejoinder are frue to my

knowledge and nothing has been concealed.

 Dated/im hal, Signature of the Verifier :

The 204 January, 2004, | \g . Maprimatha SM
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OEIIﬁEMﬁJ,QMMAHDAMLZQABBAM RIFLES, C/Q 99 HFQ

M\TQ&BIIMQMLEIPAX@M”

1,  Certilied that Shri 8 Manimacha Singh, VIFA, of this unit
~employed as Veterinary Field Assistant and his pay and allowances

| for thé month of Oct 2003 as under:-

_{a) Basic pay | . Re 450(')‘/‘-"
.’(b) DA . Rs. 2655/-
() SCA - Rs.  550/-
(d) HRA- - Rs. 225/-

roipay T Re 19301

LI LT R YL LT P R L L L R P Y D T T R R L e L e T )
7

( Rupees seven thousand nine hundxed thirty ) only

Offg Second- m—Command
For Commandant -

ol
Advocate, R
*g : ' -




ANNEXURE-C/6 .

/ ©PY /

()
M xERx2E

NO,II .27013/35/99-PF.IV
GO VERNMENT OF INDIA/BHARAT SARKAR
MINISTRY OF HOME AFFATRS/GRIH MAN TRAL AYA

New Delhi, the 8th June, 2001.
To

The Director General,
Assam Rifles,
Shillong-793011.

Sub ¢ REVISION OF PAY SCALE OF TEACHING STAFF IN ASSAM RIFLES-
~ REGARDING. ‘ .
- Sir, : _
I am directed to refer to your letter No.A/VII-PS/T/86/
Vol.ITI/569 dated 10.11.2000 on the subject cited above and
to convey the sanction of the President to the upgradation of
pay scale of teachers in Assam Rifles w.e.f. 1.1.% as under : -

e T . el

Post. Existing Scale Reviged Scale
1) Junior Teacher Rs+4000-6000/ - Rs.4500<7000/- *
ii) senior Teacher Rs.5000-8000/~ Rs .5500-9000/ -
2. The expenditure on this account will be met from the

sanctioned budget grant of Assam Rifles under head tgglaries®.

'3, This issues with the approval of Ministry of Finance,
Deptt. of Expenditure vide their Dy. No.70/5/2001-1C dated
31.5.2001 and integrated Finance Division of this Ministry
vide their Dy. No.811/Fin.II/2001 dated 08.6.2001. "

Yours faithfully,

sd/- xx xx XX '
- {Nirmala Devi)
Copy to :- | Pesk 0fficer.

i) Pay & Acoounts Officer,Assam Rifles, shillong .
1i) Pay & Accounts Officer, MHA.

{iii) JS{P) MNA (for information).

(iv) Director &PF), MHA (for information).

(v) Director (pPers), MHA. |

(vi) Fin. .JII(MHA).

- (vii) 10AR, MHA. ‘

(viii) Guard File (PF.IV).

True Capy

T

Advacate.




@ ANNEXURE =C/7
"/ ©PY /

NO «II.27013/35/99-PF .1V
GO VERNMENT OF INDIA/BHARAT SARKAR
MINISTRY OF HOME AFFAIRS/GRIH MAN TRAL AYA

New Delhi, the 3rd August, 2001.

The Director Generel,
Agssam Rifles,
Shlllong ~<793011.

Sub ¢ REVI SION OF PAY SCALE OF TEACHING STAFF IN ASSAM
- RIFLES - REGARDING,
Sir, o
a I am directed to refer to your letter-No .A/VII-PS/T/
86 /Vol.IV/558 dated 15.6.2000 and in continuation of this
Ministry's letter of even No. dated 11.6.2001 on the subject
cited above and to convey the sanction of the President to
the upgradation of pay scale of Hindi Teachers in Assam
Rifles w.efe 1.1.9% a@s under -

_Post. ' - Existing Scale. Revised Scale. |

i) Hindi Teacher Rs+5000-8000f~ Rs.5500~9000/ -
(Graduates) - ‘ |
ii) Hindi Teacher Rs 40006000/~  Rs.4500-~7000/-

(Under Greduate) -

2. The expenditure on this account will be met from the
sanctioned budget grent of Assam Rifles under head "Salariest.

3.,  This issues with the approval of Ministry of Finance,
Deptt. of Expenditure whde their Dy.No.70/5/2001-IC dated
2.8.2001 and Integrated Finance Division of this Ministry
vide their Dy. No.3317/FA(H)/2001 dated 27.7.2001.

. | Yours faithfully,

Sd/= xx x xx
(Nimala Devi)
Copy to ¢~ Desk Officer.

éi) Pay & Accounts Officer, Assam Rifles, Shlllong.
- {ii) Pay & Accounts Officer, MHA.
(1ii) Js(Pp), MHA (for infomation) .

iv) Digector §PF) MHA (for information) .

v)  Director (Pers), MHA. .

vi) Fin.II (MHA) .

vii) LOAR, MHN .

viii) Guard File (PF.IV).

Advecale,

Sd/~ xx  xx %X
(Nimala Devi)
Desk Officer.
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